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- 	 ORDER 

N. DHARMADAN 

The limited prayer of the applicant, who is working 

as EDMC, Kottakkakam on a provional basis, is to issue a 

direction to the first respondent to allow him to continue 

in the said post till a regular appointment is made to the 

post in accordance with the Rules. - 

2. 	While, admitting the application on 2.4.93, we 

• 

	

	 passed an interim order directing the respondent's to allow 

the applicant to continue in the post till the regular 

S . 

	

	 appointment is made. Respondents have submitted that no 

rgul-ar selection has been made. According to the statement 
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in the reply "the post of EDMC, Kottakkakom could not be 

filled up permanently since a proposal for ñiechanisation of 

the EDMC route is pending consideration". 

In the light of the interim order and the statement 

in the reply, we are of the view that the application can 

be disposed of with the observation/direction that the 

respondents would consider the. claim of the applicant for 

regular selection in case if such steps are taken in future 

to fill up the post on a regular basis and that the 

applicant should be allowed to continue in the present post 

tillit is abolished due to mechanisation. 

With the above observation, we dispose of the 

application. There will be no order as to costs. 
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